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New Petrochemical Project

8077. SHRI DAULAT SINHJI JADE-
JA: Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be ple-
ased tp state:

(a) whether there is any proposal to
open new Petrochemical Projects in the
country to meet the increasing demand
of Petrochemicals;

(b) the number of applications re-
ceived by Government for issuing of
new licences and for expanding the
present capacity;

(c) the action taken by Government
thereon; )

(d) whether there is any proposalto
establish any new project in Public
Sector during 1981-82;

(e) the location selected; and

(f) whether it will be with collabo-
ration with some foreign country, and
if so, the details thereof?, '

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) and (e). Go-
vernment have approved in principle
the setting up of following projects: ..

(i) Two gas cracker peirochemical
complexes, one at Usar in Maharashtra
and the other at Kavas in Gujarat.

(i) Threg aromatics recovery units,
one ach at Cochin in Kerala, at Usar
in Maharashtra and at Saleempur in
UP. It has also been agreed that a
large petrochemicals project can be
erected in Bihar.

West Bengal Industrial Development
Corporation Limited, also hold 5 letter
of intent for sefting up a naphtha
cracker  petrochemical complex at
Haldia.

(b) and (c), In 1980 two aplications
for setting up petrochemical complexes
In Kerala and Karnataka were receiv-
ed, and they were rejected.

(d) Yes, Sir. Feasibility reports for
the various projects are under prepa-
ration for investment approvals.

(f) Details are yet to be worked out.
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High Court Judges granted Extensions

8079. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS-
be pleased to state:

(2) whether short term extensions
to Additional Judges of High Courts
have been granted recently and if so,
the names of such judges, names of
High Courts, when their period was to
expire and when the extensions were
granted;

(b) whether Supreme Court Bar
Association has passeq any resolution
regarding the grant of short term ex-
tensions and if so the recation of Gov-
ernment thereto; and

(c) whether there are any conven-
tions for appointment of Additional
Judges and their confirmation and-
whether Government  propose to
follow these conventions?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, PATIL): (a) Yes, Sir,
The required information is in the-
attached statement.





